Tripura Hindu Marriage Registration Rules, 1957

(Alongwith Amendment dt. 23.03.1991)
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Goverbiment of Tripura e oo
Revenue Department

No.F, 7(#}-R ENGE
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Dated, 4gartala, the Sip March, 1993,
NOTIICATION

i Iz exsrcise of the powsrs conferred by the Sub-section (1)and ¢ {4) of Section § of the Hindu
I

| Marriage Act, 1955 (25 of 1955) the State Goverarment hereby makss the following  32ules,
inamely — .

! : The Tripura Hindu Marriage Remstmtmn (Amendement) Rales,
¥
19%0.

! A e fi) These Rules m&}’ Be cailed the Tripura Hindu Suort iitle apd

(i) They extend to the whole of State of Tripura.

(iif) These Rules shal] come into force with immediate
effect.

5!»3

(1) Inclause (1) of Rulss 4 of the Tripura Hindy Marriage Regis-
tration Rules, 1957 (herein-after called the Principal Rules)
the last sentence bsgl[‘u‘m&’ with the words “‘such applicaiion”
and edding with the words  “‘was solemnjced” shall be substi-

tuted by the senténce, “‘such application shall be signed by the
parties to the marriage*’,

Marriage Registration {Amendment) Rules, 1990, Colieneement,




i

Lh

(i) In clause (iii) of rules 4 of the Principal Rules. [or the abbre-
viation and figure ‘Rs. 2/~ the abbreviation and figure ‘Rs. iog.

shall be substituted.

(iii) In clause (iv) of Rules 4 of the Principal Rules the abbrevi=:

and figure ‘Rs. 2/-* shall be substituted by the abbreviation =

figurc ‘Rs. 100/-".

161 B8

B: In Rules 5 of the Principal Rules the abbreviation aud
‘R, 4/-* shall be substituted By the abbrevietion and
‘Rs- 100/,

4. In clause (i) of Rule 6 of the Principal Rules. the abbreviation
and figure *Rs 2/~ shall be substituted by the abbreviaticn =znd
figure ‘Rs. 100/-".

8 The form ‘A" appendad to the Principal Rules shell

substituted by the followinz Form "4

FORM-—A
{ See Rule 4 }

.

APPLICATION FOR REGISTRATION OF A SMARRIAGE UNDE
SECTION 8 OF THE HINDU MARRIAGE. ACT. 1955 (25 OF 1535).

Dated of marriage...

Place of marriage ( with sufficient particulars to locate the place)...

Name and parentage of parties

" Age and date of birth... ...

Permanent dwelling place if any

Present dwelling place.

" Relationskip, if any, of
parties before marriage.

Daughter of
Husband.. ......
Wife o

Husband
Wife......

Husband :

WEI:E: :}

¥
-+ '3
i

¥



£

s

(a) Status of the bridegroom at the time of marriage  whether

Unmarried Widow/divorced.

(b) Status of the bride at the time of marriage whether Unmarried/

Widow/divoreed.

nnised between . canEL,

... In accordancs with our customary

A Hindu marrizge Was solen

on... s cva s

rites and ceremonies and e declare that we have bteen living=together

as huskand and wife ever since the date noted above.

We hereby declare that

(1) neither of vs had a spouse living at the time of the marriage.

(i) meither of usis an idiot or a lunatic.

{rwentyone years) and

the nnnlwroom has completed theage of 21 {
time of the marriage !

e bride the age of 18 (cighteen years) at the
we are not within the degrzes of prohibited relationship uniess

the custotd oF usa_e governing each of them permits of a marriage

hatween the 7o ;

we are not sapindas of each cther, unless the custom or usage

v)
governing sach of them permits of a marriage between the wo ;
vi) we have beeu residing within the jurisdiction of ...
s ..the Registrar at... ... fora
period of net less than thirty days immediately preceding the date
of this application.
10. @) Full name of the officiating priest --
b} Bis age i
¢) Usual place of residence—————=

dy  Address
Siepature of the officiating priest, with date——m——



z :
VERIFICATICON
(the husband and.. ... .. .. the wife), do hereby verify that the
particulars of our marriage given above are true to the best of ovr knowledge and belief,
Signed and verified this... day of .. 109
e {Husband)
-
' 1 R S e {Wife)
By order of the Governor,
R. K. Mathur

Secretary to the 5

Govt. of Tripura, &

4

e

Printed at the Tripufa Govern ment Press, Agartala,




Pub lished in the
EXTRAORDINARY ISSUE OF TRIPURA GAZETTE.

Agartala, Saturday, March 23, 1991 A. D.
Chaitra 2, 1913 8. E.

Government of Tripura
Revenue Department
No.F. 7(3)-REV/85 Dated, Agartala, the 5th March, 1991.

NOTIFICATION

In exercise of the powers conferred by the Sub-section (1) and (4) of Section 8 of the Hindu

Marriage Act, 1955 (25 of 1955) the State Government hereby makes the following Rules,
namely ;—

The Tripura Hindu Marriage Registration (Amendment} Rules,
1990.
L. (i) These Rules may be cailed the Tripura Hindu

Short title and
Marriage Registration (Amendment) Rules, 1990.

commencement,

(i) They extend to the whole of State of Tripura.

(i) These Rules shail come into force with immediate
effect.

2. (i) Inclause (1) of Rules 4 of the Tripura Hindu

Marriage Regis~
tration Rules,

1957 (herein-after called the Principal Rules)
the last sentence beginning with the words “‘such application®
and ending with the words “was solemnised” shall be substi-

tuted by the sentence, “such application shall be signed by the
parties to the marriage”,
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(i) In clause (iii) of rules 4 of the Principal Rules, for the abbre-

(i)

viation and figure ‘Rs. 2/~ the abbreviation and figure ‘Rs. 100/-’

_ shall be substituted.

In clause (iv) of Rules 4 of the Principal Rules the abbreviation
and figure ‘Rs. 2/-> shall be substituted by the abbreviation and
figure ‘Rs. 100/-".

In Rules 5 of the Principal Rules the abbreviation and figure
‘Rs. 4/-* shall be substituted by the abbreviation and figure
‘Rs. 100/-7.

In clause (i) of Rule 6 of the Principal Rules, the abbreviation
and fisure ‘Rs 2/’ shall be substituted by the abbreviation and
figure ‘Rs. 100/-".

The form ‘A" appended to the Principal Rules shall be
substituted by the following Form ‘A’.

FORM—-A
( See Rule 4 )

APPLICATION FOR REGISTRATION OF A MARRIAGE UNDER
SECTION 8 OF THE RINDU MARRIAGE. ACT. 1955 ( 25 OF 1953).

. Dated of marriage...

Place of marriage ( with sufficient particulars to locate the place)...

{Husband)

Name and parentage of parties son of

(Wifc)

Daughter of

Age and date of birth... Husband . ......
Wile e e

Permanent dwelling place if any : Husband..........
WS s cumng .

Present dwelling place. ‘ Husband : Wife -

Relationship, if any, of ;‘. ‘
parties before marriage.

i &

A S S

4 %

.



8.

(a) SBtatus of the bridegroom at the time of marriage whether
Unmarried/Widow/divorced.

(b) Status of the bride at the time of marriage whether Unmarried/
Widow/divorced. :

A Hindu marriage was solemnised between . .-and..,
on... sos A ... In accordance with our customary

rites and ceremonies and we declare that we have been living together
as husband and wife ever since the date noted above. '

We hereby declare that
(1) neither of us had a spouse living at the time of the marriage.

(li) neither of usis an idiot or a Junatic,

(iii). the bridegroom has completed the age of 21 (twentyone years) and
the bride the age of 18 {eighteen years) at the time of the marriage :

iv) we are not within the degrees of prohibited relationship unless
the cusiom or usae governing each of them permits of a marriage
between the two ;

v) weare not sapindas of each other, unless the custom or usage
governing each of them permits of a marriage between the two ;

vi) we have been residing within the jurisdiction of ...
...the Registrar at... ... fora
period of not Jess than thirty days immediately preceding the date

of this application.

10. a) Full name of the officiating priest—-———

b) His age

¢) Usual place of residence————...

d) Address—— e

~ é) Signature of the officiating priest, with date-—— .



VERIFICATION

Mo R e (the husband and................ the wife), do hereby verify that the
particulars of our marriage given above are true to the best of our knowledge and belief.

Signed and verified this... ...day of .. g 199
(LY AT o s N e el S e (Husband)
(1) R e N S N (Wife)

By order ofthe Governor,

R. K. Mathur

Secretary to the
Govt. of Tripura.

Printed at the Tripura Govern ment Press, Agartala,




